IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' JAIPURBENCH ‘ '

Jalpur th|s the 30th day of November 2010

ORIGINAL APPLICATION NO. 513/2010
CORAM - o

"HONBLE MR. M.L. CHAUHAN, JUDICIAL MEMBER

HON’BLE MR. ANIL KUMAR ADMINISTRATIVE MEMBER

.D.C. Gupta son of Late Shr| Damodar LaI Gupta by-caste Gupta aged
about. 46 years, resident of House' NO. D-69, Jawahar Nagar,
Bharatpur presently workmg as P. A SBCO, Bharatpur H 0.

_ S Appllcant‘
(By Advocate: Mr. P.N. Jatti)
VERSUS

" 1. Union of India through the. Secretary to the Government of
- India, Department of Posts Dak Bhawan, Sansad Marg, New
Delhi: : S
. Chief Post Master General, Rajasthan C|rcIe Jalpur
. Supérintendent Post Offices, Bharatpur Division, Bharatpur.

e Respondents
-(By Advo_cate: —;-——--—f-Q')
R - | ORDER )
The 'a‘pplnicant ;ha_s vfiled’ this  OA ag_ainst the order dated
| 04.16.2010 (Annexure A/1) passed by the Disciplinary ~A1Ithority .
f whereby minor penalty has been |mposed upon h|m It is averred that

the appllcant has f|led an appeal dated 31 10 2010 (Annexure A/2)»:-

" before the AppeIIate Authorlty

2.°  We have heard the learned counsel for the applicant. We are of
the view that the present OA cannot be entertained at this stage in

view of the law_ laid down by ‘-the Apex-Court in the case -of S.S.



e

Rathore vs. State of M P AIR 1990 SC 10 whereby the Apex Court

has heId that the. cause of actlon shaII be taken to arise not from the

'date of adverse_-order but from the date when the-order,of hlgher_,

authority whereb’y, statutory remedy is' provided 'entertaining ‘the
appeal and when no such order |s passed though the remedy has

been avalled of and Six months perlod from the date of preferrlng of

the appeal shaII be taken to be the date when cause of actlon is taken' .

to have first arise. _Admltte_dly ir this case period of s.}lxmonths from .

the date of _fil'i.ng’"o'f the appeal has not expired. r

2. Thus in- view of what has been stated above we are of the view
that the present OA can be dlsposed of at thls stage with the dlrectlon

to the Appellate Authorlty to deC|de the appeal of the appllcant dated - |
(.

- 31.10. 2010 (Annexure A/Z) expedltlously and in any case not later -

than three months from the date of recelpt of a copy of this- order
Accordlngly, D|rector Postal Servnces is dlrected to decide the appeal of '
the applicant by passlng _a\ reasoned_ & speaklng order expedltlously
and not later than,three months from the date of receipt of a copy of

this order.

'3., With these observations, the QA' is. disposed, of at admission
stage itself with no order as to costs. .
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